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O R D E R

A.Sathath Khan, J.M. ' ' .

The applicants pray for grant of similar benefits as

has been given to the employees who have retired till 31.8.96.

2. B When the matter. was taken up for hearing the 1d.

counsel for the respondents submitted that th;is case is covered

by the decision of this Tribunal dated 14.6.02 in OA 194/97. We

have gone thfough the said decision of the Tribunal and the
relief claimed by the applicant in this OA and we find that the

decision of this Tribunal in OA 194/97 squarely applies to the

facts and cirqustances of the present case. In fact the decision

of this Tribunal is based on the order of the Supreme Court dated
15.7.94 in I.A.No.4 in Review Petition No0.951/92 in SLP(C) 13492
/91 and this Tribunal has ﬁeld that the instructiéns ‘of :the
Railways dated 24.9.96 are based on the above order of =thé
Supreme Court. Under these circﬁmstances.we do not see any merit
in this OA. |

3. . In the result,the OA is dismissed with no order as to
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